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CALS (SHRI H. R. GOKHALE): (a) and
(b). On an objection raised before the Pipline 
Enquiry Commission on 15th January, 1972 
by the counsel for the National Committee, 
constituted to assist the Pipelines Enquiry, 
the Commission while rejecting the objection, 
observed that either the Board of IOC 
should permit its Managing Director to do 
all such things in connection with the enquiry 
as were permitted to him by law or if for 
some reason the Board was unable to place 
complete confidence in its Managing Direc­
tor in the discharge of his duties before the 
Commission it should make some other 
arrangement in this connection. Thereupon, 
the IOC Board passed a resolution on 
22.1.1972 fully authorising the Managing 
Director IOC (Refineries A Pipelines Divi­
sion) to deal with all matters coming before 
the Commission and to sign and file any 
affidavits, documents etc.

Setting tup of an autonomous 
Organisation for Major 

Airport*

585. SHRIMATI SAVITRI SHYAM : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Government have set up an 
autonomous organisation to take charge of 
major airports in the country;

(b) if so, the reasons therefor;

(c) the functions of the organisation; and

(d) how it will improve the present 
traffic facilities available to the passengers 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). In view of the rapid develop­
ment in Civil Aviation, both as regards 
capacity and speed of future aircraft, it was 
considered necessary that a commercially 
oriented organisation should be set up with 
adequate autonomy and flexibility to provide 
the necessary dynamism for the development 
and management of our International air­
ports. Accordingly, the international Air­
ports Authority of India has been constituted

with effect from 1.2.1972 under the Inter* 
national Airports Authority Act, 1971.

(c) and (d). The Authority will be res­
ponsible for the management, operations and 
development of the four international airports 
at Bombay, Calcutta, Delhi and Madras and 
will provide at the airports such services and 
facilities as are necessary for the efficient 
operations of air transport services.

Reduction in Price of Darius Crude
by National Iranian Oil Company

586. SHRI BAKSHI NAYAK : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the National Iranian Oil 
Company has agreed to reduce the price of 
Darius Crude being supplied to the Madras 
Oil Refinery ;

(b) if so, the extent of reduction: and

(c) the extent to which Government are 
likely to be benefited as a result thereof ?

THE MINISTER OF LAW AND JUS­
TICE AND PETROLEUM AND CHEMI­
CALS (SHRI H. R. GOKHALE) : (a) to
(c). In negotiations, the Company has agreed 
to discounts ranging from approximately
6 cents to 17 cents per barrel of crude oil 
supplied to Madras Refinery. The saving 
on this account is likely to be of the order 
of $4*33 million up to the end of 1972.

Son-«t-Lomiere In Konarlt

587. SKRI P. K. DEO : Will the Minis­
ter of TOURISM AND CIVIL AVIATION 
be pleased to state :

(a) the latest position regarding Son-et- 
Lumiere in Konark; and

(b) when the work is proposed to be 
started ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Department of Tourism
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has no plans to put up a Son-et-Lumiere 
show at Konark. However the monument is 
being flood-lit by the Archaeological Survey 
of India and the work is expected to be com­
pleted during the next financial year.

Control on Nan-Bunking Financial 
Institutions, Corporations 

and Chit Funds

588. SHRI RAJDEO SINGH :
SHRI S. M. BANERJEE :

Will the Minister of FINANCE be 
pleased to state : .

(a) whether Government contemplate to 
take any measure to control the non-banking 
financial institutions, Corporations and Chit 
funds to ensure effective monetary control; 
and

(b) if so, an outline thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). The Banking Com­
mission in its Report submitted recently has 
recommended certain measures in this regard 
for Government’s consideration. These recom­
mendations are being examined. A copy of 
the Banking Commission’s Report is being 
laid today on the Table of the House.

New Oil bearing areas found in 
Assam and Gujarat

589. SHRI RAJDEO SINGH : Will the 
Minister of PETROLEUM AND CHEMI­
CALS be pleased to state ;

(a) whether two more oil bearing areas, 
one in Assam and the other in Gujarat, were 
successfully explored; and

(b) if so, the prospects for commercial 
exploitation there ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE) :
(a) During the current year 1971-72 Oil has 
been struck in Jorajan and Amguri in Assam

by Oil India Limited and Oil and Natural 
Gas Commission respectively. Oil was also 
struck in Dabka structure in Gujarat by 
O. N. G. C.

(b) The prospects for commcrcial exploi­
tation will be known only after some more 
wells arc drilled and detailed tests under­
taken.

Production of Fertilizer*

590. SHRI RAJDEO SINGH : Will the 
Minister of PETROLEUM AND CHEMI­
CALS be pleased to sttae :

(a) whether production of fertilisers has 
so far failed to catch up with the demand; 
and

(b) if so, the reasons therefor ?

THE MIN TSTER OF LAW AND
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Yes, Sir.

(b) The gap between the demand for 
fertilizers and indigenous production is 
mainly attributable to :

(i) failure to firm up enough projects and 
implement them for the creation of 
additional capacities to the extent 
necessary to meet the demand; and

(ii) low utilisation of capacity in some of 
the existing plants on account of 
technological and other difficulties.

Filing of Wealth Tax Returns by 
the Partners of M/s. Volga 

Restaurant, Delhi

591. SHRI DINESH JOARDER :
SHRI DINEN BHATTA-

CHARYA;

Will the Minirter of FINANCE be 
pleased to state :

(a) the years in respect of which wealth- 
tax returns ate due to be filed by the par­
tners of M/s. Volga Restaurant, Delhi; and




